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D pum—u— Securities and Exchange Board of India
Recovery Division Tel: 044-2888 0222
Southern Regional Office Email ID: recoverysro@sebi.gov.in

Attachment Proceeding Nos. 15220 & 15221 of 2026
Recovery Certificate No. 8710 of 2025

The Principal Officer/Chairman & Managing Director/CEO
All Banks and Mutual Funds in India
The Postmaster of all the Post Offices in India

Sub: Remittance of attached amount under Attachment proceeding nos. 15220 &
15221 of 2026

1.  Whereas the Recovery Officer, vide Attachment proceeding nos. 15220 & 15221
of 2026 dated March 10,2026 in execution of Recovery Certificate No. 8710 of
2025 dated April 23, 2025 has directed attachment of bank accounts, demat
accounts and mutual fund folios of Venkatachari Suresh (PAN: ATNPS3289H) in
the matter of Securekloud Technologies Limited for recovery of a sum of Rs.
3,87,01,000/- (Rupees Three Crore Eighty Seven Lakhs One Thousand Only)

2. Whereas the outstanding dues from the Defaulter as on date amounts to Rs.
1,06,51,000/- (Rupees One Crore Six Lakhs Fifty One Thousand Only)

3. Accordingly, you are here by directed to remit the amount to the extent of dues
mentioned in para 2 above lying in the account of the Defaulter with your Bank /
redeem the units in the folios held by the Defaulter with your Mutual Fund to the
extent of dues mentioned in para 2 above and remit the amount forth with to SEBI
by way of EFT/NEFT/RTGS to SEBI Recovery Proceeds Account with ICICI Bank
having Virtual Account Code: SEBIRRDPEN8710 (IFSC Code: ICIC0000106)
and intimate these remittance details by email to recoverysro@sebi.qov.in in the
format given below:

1. Case Name and Recovery Certificate Number :
2. Name Of Payee :
3. Date of Payment :
4. Amount Paid:

5. Transaction No.:
6. Bank Details From Which Payment Is Made :
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Securities and Exchange Board of india Continuation :

4, This direction is issued in exercise of powers conferred under section 28A of the
SEBI Act, 1992 as amended by the Securities Laws (Amendment) Act, 2014 r/iw
section 220 to 227, 228A, 229, 232, the Second and Third Schedules to the
Income-tax Act 1961 (43 of 1961) and the Income-tax (Certificate Proceedings)
Rules, 1962 of the Income-tax Rules.

Given under my hand and seal at Chennai on this April 21, 2026.
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SEAL RECOVERY OFFICER
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MOHD SAJID

gt ARSI vd 89 wEEYS
Recovery Officer & Dy. General Manager
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Securities and Exchange Board of indla, Chennal

Copy to:

Venkatachari Suresh

No 37 and 38, ASV Ramana Towers,
5th Floor, Venkat Narayana Road,
T Nagar, Chennai — 600017
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